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Cantral Administrative Tribunal
Principal Bench: New Delhi

Oune No. 1142/1294

Naw Delhi this the 17th Day of April 1995
Hon'bls Shri A.V., Haridasan, Vice Chairman (1)
Hon'bls shri K. Muthukumar, Member (A)

Pramod Kumar Shukla,

5/o0 3hri G.3. Shukla,

J3/771 Khirki Extension,

fMalviya Nagar, . .
New Daglhi, ves Applicant

(By Advocats: Shri #A.Kalia)

Vs,

1. The ssecretary,
Railway Board,
Rail Bhawan,
Neu Delhl.

2. The Uivisional Railway Manager,
Northern Railuway,
New Delhi. .+ Raspondents

(By Advocate: - Nona )’

ORDER (Oral)

Hon'ble Shri A.V. Haridasan, Vice Chairman (J)

The applicant has prayed for a directicn

to respondents to disposs of the representation submitted .

by him on 23.1.1993 and not to subject him to any Sthex
suitability test to the post of Conductor/Head Ticket
Collector 4as ha has already been declared Qqualifisad '
in the suitability test held for tbe very same post
garlier. Though respondents were served with net ioe
and were given several opportunities to file their
raply/they hive not so far filed the reply. Uhen

the applicat ion came up on 28.3.1895 ss ths respon=
dents hag%not filed reply statement, their right to
reply was forefeited. None is present for the respon-

dents Bven today. Hence we propose to disposs of thisg
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application with the available pleadings and afta:

h%}ing the counsel for the applicant. The applicant
has made a representation and the relief which hao

sesks is only a disposal of the repressntation. inila

a railway servant mdkefa representation in regasrd 0

any of the service matters, the compstent authority

is expected to consider the representat ion on its merits.
and to give him a épeaking order. Therefore, wg are 0?‘ 

the view that the application has to Ge disposed of with

appropriate dirsction.

2. In the result the application is dig osed

of with the directicn to the second tespondent to Lo
considar the repressntation submifted by the applicant

dat ed 23.1.1995 (Annexure A=1) and to give himra apaa%ingf ,
order within a period of one month from the date of
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receipt of communication. There is no order as 10 cogtga

(Ko Muthukumar) (A.Ve Haridagan),
Membar (A C Vics Chairman{3)



